CENIRAL ADMINIGTRATIVE TRIBUNAL ALLAHABAD BENCH

ALLAHABAD
U.AWNo, 143/92
FoeNeUOhTaYesees sssesvashApplicant
Versus

Union of India anc others. ... « Rec-oncunss

Hon'ble Mr, Justice 3.K,Chaon, V,C,

{( By Mr, Justice 2.K,0haan, U,C,)

The applicant uas employed as aub=inspector
in Railway Frobection Forﬁei He resigned from that
post =nd tock fresh as #Assistamt Jecurity
Ufflcer in Hiedustan Aeronatica His grievance is
that the original employer is not paying him the
gr-tuity and is also nat computing the <2WE& pay.ble
to him for the encashment of his earned le-ve,

2. -ri Lal}l sirha hé;rput in zppearance on
behzlf af the res-cnient and raised a prelimimary

ochjecticn, L;Egréince the zpplicant was a member
RelFeFa, this Tribunal hss no juriscictiocn to entert.
this a-rlication, The objsection enr-ars to be well
foundeds In fact,the learned coumsel for the
applicant concedes! this dpplication is not maintainable,
3. The application is mot maintainzble,

4. t ques without Saying that the arrlic-nt

will be entitled to seek such other remedy as w ™
auailabl?¥ to him under lauw. -
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